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• - 

	
..?duoc2t3 for ho Respondents. 
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2.7 .96: 	Mr A .Thakur for the applicant. 

Mr S.A]J,Sr.C.G.S.0 for the res-

Ths apnkato;a is Irk 	 pondnts. 
iorm and ~

,
vitlhiR Emo 	 Issue notice by registered 

post on the respondents to show .  
4:rcstd5 vd-c 	.. 

cause as to why this application 

Dated 	 should not be admitted and the 

• 	 reliefs sought granted. Returnable 

on 19.8.96. 

ist on 19.8.96 for show cause 

and consideration of admission. 

Peridency of show cause and 

consideration of admission shall 

not be a bar for the respondents 

to dispose of the departmental 

proceeding initiated vide Memo-

randum No.C-13011/10/Vig/94 dated 
___ 	 4 	-• 	. dated 25.10 . 1994. 

J- 8--( 	 Memer 

• 	
pg 

	

• 	 19-8-96 	Learned counsel Mr.A. 

• 

 

f Thakur 9zx for the applicant. 

earned 8r.0 . G S.0 • Mr.5 • Ajj 

3 	 prays for more time to file 

show cause. Mr.Ali is granted 

further one month time to file 

show cause. 

f 	 List for show cause and 

consideration of Admission on 

• 	 L1ç 	 23-9-960 

N 	 im 	 MeMber 

-. 	 -- 
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0 	
D.A.115/96 	 •"T 

23.9.96 	- Lrñed 	 Mr S.Ali for 

respondents prays for time to sunit s4 

cause. The applicant has already submitt 

Misc .Petition 14o.139/96 seeking for z 

amendment of the O.A. The applicant has 

been allowed to amend the application. 

The applicant is directed to take steps 

within two weeks and submit the amended 

application with copy to the counsel for 

the respondents. 

Lit for order on amended applicat. 

and for admission on 4.10.96. 

3. 

Mr. A.ThaJcur for the applicant., 

Mr. 	S.Ali, 	Sr.C.G.S.C. 	for 	the 

respondents., , , 

Copy of amended application has been 

submitted. Let a copy of the same be served on 

the respondents. Mr. Ali, Sr. C.G.S.C. seeks 

one month time-more to submit the show cause. 

List for show cause 'and consideration 

of admission on 12.11.1996. 

- 	 0 

t 

Member 

• 	 trd 

10 

12 .11. 96  

~ A~;A A 

Mr .D.L.Bajolja in person. 

Show cause has not been submitted. 

List for show cause q nd considera-
tion of admission on 21.11.96. 

Member 

pg Ivyp 
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O.A. No. 115 of 1996 

21.11.96 
	

Learned counsel Mr. A. Thakur for the 

I 

applicant. 

Mr. S.Ali, learned Sr. C.G.S.C. for the 

respondents. 

The respondents have submitted show 

cause today which has been served on the counsel 

of the applicant. Perused the show cause and the 

application. After considering them and the 

• submissions of the learned counsel of both sides, 

• i:t. is considered that this application needs not 

be admitted at this stage but it is to be 

disposed of. Accordingly it is disposed of with 

the direction to the respondents to complete 

disciplinary proceedings initiated vide Memo No.C-

l3011/lO/Vig/94 dated 25.10.1994 Annexure 'A'(2) 

to this application within a period of 3 (three) 

months from today. It is further directed that the 

applicant shall cooperate in completion of the 

proceedings. 

The application is disposed of Th 

1' áppliant is;at 7 rLtiberty to approach this 

Tribunal again if he is aggrieved with the result 

of the disciplinary proceedings. 

Copy of the order be supplied to both 

• the counsel of the parties. 

I 
W1  
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TRAL ADMINISTRATIVE TRIBUNAL4 
GUWAHATI BRANCH 

°- iiciq 

BETWEEN 
Darshan La]. Bajolia 

Applicant 

vs am 

1. Union of India, 

2, The Secretary, 
Ministry of Defence, 

Government of India, 

Sona Bhawafl, New Delhi, 

The Engineer-in-Chief. 

army Head Quarter 

DH P.O. New Delhi-110 Oil, 

The Garrison Engineer, 

Air Force, Tezpur, 

P.O. salonibari (Assam) 

... RespOfldefltS. 

1. ParticularS 'of the appli ant 

 Sri Darshan La]. Bajolia 

 5/0 Sri Dhondaram Baj óiia 

 AGEE(M) Air Pcrce 
do Garrison-Engineer (A.F) 

Tezpur, ASS am, 

 •Tezpur 

2. 	Particulars of the Respondent: 

 The Secretary, 

Ministry of Defence, 

Govt0 of India, Sena Bhawan. 

NOW Delhi, 

 The Engineer-iflChief, 
Army Head Quarter, 

AM P.O. New Delhi-hO 011. 

Contd. . .2 
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3) The Garrison Engineer, 

Air Force, Tezpur, 

P.O. Salonibari (Assarn) 

3. Particulars of the order against which 

application is made 

Memo No.Cm'13011/1.0/VIG/94 dated 25,10.9 

of Ministry of Defence, Govt. of India 

received by the Petitioner through the 

Chief Engineer, Chandigarh Zone, Chandigarh, 

  

40  Jurisdiction of the Tribunal: 

The applicant declars that the subject 

matter of the order is within the juris-

diction of this Tribunal. 

5. Limitation: 

The applicant further declare that the 

application is within limitation prewm.  

cribed under Section 21 of the Auzninis-

trative Tribunal Act. 

• 6. The fact of the case: 

1.) That on or about 16.3.95 this applicant 

received the impugned memorandum No.C-13011/ 

10/VIG/94 dated 25.100 94 from the Ministry 

of Defence al.ng with three .annexures con- 

taining article of charge, statement of 

• 	imputation of misconduct and list of. 

documents forwarded to the petitioner 

through the Chief Engineer, Chandigarh 

Zone. Said memorandum is annexed herewith 

and marked as Annexure 

2) It was alleged in the said mem•randum 

that while the applicant was working as 

Contd...3 
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as AGE(I) Bakshi-Ka4"Talab and Engineer-ifl-

charge of the work under the contract Agree..5 

ment No.E/LKO/ffl(T/29 of 99* he (applicant) 

"failed to exercise effective control over ex 

caution of the said work shown negligence in 

contract administration, did not maintain site 

ocuinentS properly, committed procedural lapses 

while supervising the work as well as financial 

irregularity, which resulted in posr workman-

ship and bad quality of work executed against the 

above said contract". 

3) The allegations igainst the applicant were 

based on a surprised checking by an Executive 

Engineer which without the knowledge of the 

superior officer of the Station under whose 

direct supe±vis ion the contract work was 

executed. 

1/ 

4)That his applicant has replies to the said 

2" 
charge vide his reply dated , denying 

all the charges as &lleged. The said reply is 

annexed herewith and marked as Annexure 'B'. 

7#  Details of remedies exhausted: 

Several appeals had been made to the authority 

for an expeditious inquiry in this regard and 

to settle the matter wilithin the time limit 

prescribed by Rules and instructions of the 

Department; but of no avail. 

The copies of the said appeals are 

annexed herewith and marked as Annexure 'C', 

and 'E'. 	 S.  

Contd.. .4 
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80  The applicant further declares that no 

appeal/writ petition/suit is pending. 

9. Relief sought for and grounds: 

The applicant prays that the impugned 

memorandum of charges be set aside. 

GRO U ND S 

That the impugned memorandum of charge (No.C.' 

13011/l0/VIG/94 dated 25.10.94) are false, 

fabricated and not based on any preliminary 

inquiry as required by law. 

That the drawal of memo of charges is in 

ontrevention of provisions of Central Civil 

Service IClassificatiOfls control and appeal) 

Rules. 

3, That the impugned charges are drawn in utter 

violation of the Rule 594 and Provisions of 

Military Engineer Service Regulation (Defence 

Service Regulations). 

4 That the charges are vindictive as it relate 

to a contract work of 1990 but charges were 

served in 
the year 1995. 

5. That the socalled surprise checking (on the 

basis of which the memo of charge was drawn) 

was made in the year 1991 without giving any 

information of the same eihter to this appli-

cant or to his superior who was in charge of 

the work concerned. Moreover the relates to 

a span which w as within the maintenance period 

guaranteed in the contract agreement: therefore, 

contd..,5 
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therefore, if the matter was brought to the 

notice of either to the applicant or to his 

superior i.e. the ConuTander Works Engineer of 

the Station the less or damage, if any, could 

have been recovered from the contractor. 

6. That further, no scope was afforeded to this 

applicant to vindicate his stand since the year 

of supprise checking in the year 1991 till the 

time of drawal of the charges in the year 1994. 

7 That the vigilence report was of the year 1992 

but the memo of charge was served on this appli- 

cant only in the year 1995. There is an inordinate 

delay in framing the alleged charges. 

8, That in gross violation of the official ,rders/ 

instructions no inquiry was instituted till 

date. 

A copy of the official instruction is 

annexed herewith and marked as Annexure 'F'. 

9. That the applicant had joined in the service 

in the year 198 thoughU.P.S.C. as Asstt. 

Executive Engineer, promotion was due to the 

applicant in the year 1992 but for the inordi. 

nate delay caused by the respondents in settl- 

ing the disciplinary proceedings this applicant 

is deprived of his legitimate right of getting 

promotion to the next higher rank of Executive 

Engineer. A penel of Asstt. Executive Engineers 

to the Grade of Executive Engineer in the 

X*K*jrjc3qt Military Engineer Services, Ministry 

of Defence, India has been released on 4th 
4, o)-tr  

April, 1996 vide No.A/Q/AEE/EIR(0) under the 
.6 
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under the signature of Col. Jagmohen Uppal. 

Director of Pers (B) for Eigifleer..ifl-ief. 
• 	 i34 	Z, 	 'x' 

10. That the impugned memerandum of charge and 

• 	subsequent inactions/delay on part of the 

respondents adversly affectd the service 

prospects of the applicant: and such delay and 

inaction is violative constitutional provisions 

defeats the intention of the legislature and 

alsq violative of the principles of natural 

justice. 

It is prayed that the Non'ble 

Tribunal be pleased to admit the 

application cal for the records 

from the Respondents and after 

hearing the impugned memo of 

charges No. 0-i 3011/lO/VIG/94 

dated 25.10.94 be quashed and 

the Departmental promotion which 

was due to the applicant in the 

year 1992 as per Service policy 

be settled and appropriate 

directions be issued to the 

Respondents for granting pron* ,  

tion to the applicant as per 

promotion list/panel published by 

the respondents. on 4.4.96 to 

the Executive Engineer cadre with 

all the benefits. 

Contd. • .7 
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10. Interim Order: 

• 	'It, is further prayed that pending 

hearing of the application direc-

tións be given to effect promotion 

to the applicant.. 

110 Postal order No. 	 - 

• 	 issue4 by the Post Office at Guwahati. 

• . 	. 	VERIFICATION 

What are stated in the foregoing 

Paragraphs are true to my knowledge, 

information and belief and I ,ign this 

Verificatiàn on this the  

day of 	1996 at Guwahati. 
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\ L AfINISTMTIVE TRIBUNAL 
GJWAHATI BE 

An application under section 19 of the 

Mministratve Trthunal Act 1985. 

0.A. He. 

Sri Darshan Lal Bajolia 

Vs- 

Unien of India & Others 

JNpL 

Particularl 	XeçeNo 

 Appkizatian 	Application 	1.8 

 A (1) .-(5) Order ' 	14 
25.10.94 

B Reply 	 15 
20.3.95 

4. C Appeal 	 16 
22.8.95 

5. D Appeal 	 17 
26.12.95 

6. E Appeal 	 18 
6.4.96 

7 0  F Appeal 	 19 
20.5.96 

8. G Departmental 	20 
• instruction to 

14 policy 
26.11.93 

- 

Thakur) 

• 	Advocate. qc 
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BEFORE THE CENTRAL AINISTflATIVETRII3JNAL 
WkHTI BENCH 

BETWEEN 

Darshan La). Bajolia 

$ Applicant 

Union of Inelia & Ors. 

The Secretary, (Fir 	4 	&) 
Ministry of Defence, 
Gverment of India, 
Sena Bhawan, New Delhi 

The Engineer.'4n..chief, 
Army Hea' 4aarter 
DH P.O. New Delhi 110 OU 

The Garrison Engineer, 
Air Force, Tezpur, 

P.O.. Salonibari ( Assam  ) 

• ..fi.esp.ndents 

1. Particulars of the applicant 

i3 Sri Darshan Lal Bajolia 

ii) s/a SriDh,ndaram Bajolia 

• 	iii) AGEE (M) Air Force 

• 	C/c Garrison Engineer ( A.F..) 
Tezpur, Assam. 

iv) Tezpur 

2- Particulars of the Resp.nont: 

The Secretary, 
Ministry of Defence, 
G.vt. of Xnia, Sent 8hawan 

The Eng1neeriri.chief, 
Army Head 4iarter, 
AH P:.O.  New Delhi 110 OIL. 

F 
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3) The Garrison Engineer, 
Air Porce, Tezpur 
P.O.Salonibari 

( 
Assam 

 ) 

Particulars of the order against which 

applicati.n is made 

Memo I. G..13011/10/Vl'94 dated 25.10094 of 

Ministry of Deence, Govt. of India received 

by the petitioner through the Chief Engineer, 

Ghandigarh Zone, Chandigarh. 

Jurisdiction of the Triuna1 : 

The applicant declars that the subject matter 

of the order is within the jurisdiction of 

this Tribunal. 

54 	Limitation : 

The applicant further declare that the appli-

cation is within limitation prescribed under 

section 21 of the Administrative Tribunal Act, 

6. 	The fact of the case : 

1) That on or Oout 16.3.95 this applicant 

received the impugned memorandum Ne.C-13011/ 

10/VIG/94 dated 25.10.94 from the Ministry 

of Defence along with three annexures 

containing article of charge, statement of 

imputation of misconduct and list of 

documents forwarded to the petitioner 

through the Chief Engineer, Ghandigarh 

$Ofl: Said memorandum is annexed herewith 

and marked as Annexure 'A'. 

C.ntd,...3 
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2) 	It was alleged in the said memorandum 

1 i7ç;J 0 
 9, 

Cl 

that while the applicant was working as 

<
_ACE(I) Bkshi..Ka—Tla and Eng neerIin.M 

Charge of the work under the Contract 

Agreement No. CQE/LKO/KKT/29 of 92i92 

he (applicant) •f ailed to exercise 

effective central over execution of the 

said work shown negligence in contract 

administration, did not maintain site 

døcurnents pr.perly, :ceiitt ed procedural 

lapses while supervising the work as well 

as financial irregularity, which resulted 

in poor werkmanshLp and bad quality of 

work executed against the above said c.ntract'. 

The allegations against the pplicant ka were 

bised on a surprised checking by an Executive 

Engineer which without the know ledge of 

the superior officer of the Station under 

whose direct supervision the contract 

work was executed. 

That his applicant has replied to the 

said charge vide his reply dated 

denying all the charges as allegedi The 

said reply is annexed herewith and marked 

as Annexure 'B'. 

7. Details of rxzedies exhausted : 

Several appeals had been made to the 

authority for an expeditious inquiry in this 

Gentd.-..--4 
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in this regard and to settle the matter 

within the time limit prescribed by Rules and 

instructions of the Department ; but of no 

avail. 

The copies of the said appeals are 

annexed herewith and marked as Annexure 

'C', 'D',ad 'E' and 	'F'. 

8 	rhe applicant further declars that no 

appeal/writ petitionsuit is pending •. 

9 Relief s,ught for and grounds: 

The applicant prays that the impugned 

memorandum of charges be set aside 

GROUNDS 
00 

1.. That the impugned memorandum of charges 

(N. .o-13011/10/VIG/94 dated 2510094 ) are 

false, fabricated and not based on any 

preliminary inquiry as required by law' 

24 That the drawal of memo of charges is in 

contravention of provisions of central Civi.l 

ServIces ( classification, control and Appeal) 

Rule s•.' 

3. That the impugned charges are drawn in utter 

violation of the Rule 594 and provisions of 

Military Engineer Services Regulation (Defence 

Service Regulations ) 

Cintd ••..•5 

p 

LAI 
, t- 



7 

4. That the charges are vindictive as it 

relate to a contract work of 1990 but 

charges were served in the year 1995. 

5:i That the socalled surprise checking ( on the 

basis of which the memo of charge was drawn) 

was made in the year 1991 without giving any 

information of the same either to this 

applicant or to his superior who was in 

charge of the work cencerned.Moreover the 

relates to a span whIch was within the 

aintenence period guaranteed in the contract 

agreeient; therefore, if the matter was 

brought to the nottee of either to the 

.app1Icant or to his superior i.e, the 

comander works Engineer of the Station the 

loss or damage, if any, could have been 

recoverd from the contractor, 

6a; That further, no scope was afforded to this 

applicant to vindicate t his stand since the 

year of surprise checking in the year 1991 

till the time of drawal of the charges in the 

year 1994: 

That the vigilence report was of the year 

1992 but the memo of charge was served on 

this applicant only in the year 1995.There 

is an inordinate delay in framing the alleged 

charges. 

That in gross violation of the official 

Contd, ....6 
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.fficial erdets/instructiens no inauiry was 

instituted till date. 

A copy of the official instruction is 

annexed herewith and marked as Annexure 

9 •  That the promotion wad due to the applicant 

in the year 1993 but for this inordinate 

delay caused by the respondents in settling 

the disciplinary proceedings this applicant 

is deprived of' his legitimate right.. 

10. That the iipugned memorandum of charge and 

subsequent inactions/delay on part of the 

respondents adversly affects the service 

prospects of the applicant; and such delay 

and inaction is violative constitutional 

provisions defeats the intention of the 

legislature and also violative of the 

principles of natural justice. 

It is prayed that the Hon'ble 

Tribunal be please to admit the 

application call for the records 

from the Respondents and after 

hearing the impugned memo of 

charges No. 13OU/10/GIG/94 

dated 2.10.94 be quashed and the 

Departmental promotion which was 

due to the applicant in the year 

1992 as per service policy be 

Cantd ...7 



be settled and appropriate 

directions be issued to the 

Respondents for granting the 

sate to the applicant with all 

the benefits. 

100. interim order .: 

It is further prayed that 

pending hearing of the app1i 

cation directions be given to 

effect primotion to the applicant. 

11. Postal order NQ 4 , 

issued by the Pest Office at 

Guwahat i 

ERIlCpj 

Contd...:.8 	/ 
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3 	l'ped acknow1edce:nnt havincT received the GOVt of In1i.a, Ain of Def neno hrInq ?-)C_13611/10t/ifl/94 dtcr 25 	t 94 i, fl(TWitTh 'I1I1c-:u r' I to IV j 	•J ro OnC] onerl. 

.4. Please ack receipt 0  

I 
I;- 	 H 

( KC Sehgal 
LtCol 	

. 	 if SO-2(DV)  
One sealed envelope only 	For Chief Ericifneer 

i 	4.. 
	 CON FIDENT IAL  

Headquarters 
thief 1 nqineer 
Chanfqarh Zore 
Chandjg.irh -03 

18148/ 

 

/ErD 	 J;:ir 95 

ME3..-5 07785 Shri LL Sajalia,AEE E/11 (T'0 copje) Headarters 
Chief EngLnecr ,  
Chandigarh Z0 
Chanhigarh_03 

ThroEIO Set.jp 

DI.IpLflE :ES 7785- DL BAJAIIAAEE E/M 

A sealed envelope Containing Govt of Indiaj Min of Def Memo No C-13011/10,Arjg/94 dated 25 Oct 94 
is forrced L a-ngwIth herewith in origInalfor serving upon  M.ES_507785 Shri annexure LL Bajc3119,AEE E/M0 Acknowiedgernt in token of hivthq I to IV 	recetved the above rn,~ ! no and deEence stateuent mayleae 

- be obtained from the officer and forward to this IIQ in quadruplicate- for onward submission to higher authority. 
The following documentg listed in Annexuro III of the 

Charge i-lemo are also forwarded herw1th to hand over to the 
I 	officer : 

(a) Surrjse Viqiae check report dated 14 Jan 92 
carried out by Shrj SF( Garg,E of C luckniow Zone. 

CE LUC1OJ Zone, Lucknow letter N0 122015/116/E1c0) dated 30Dec 91, STP (Ltd) Calcutta letter No D4CT/91_92/ 3778 dated 12 Feb 92 and 22 Feb 92 
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• 	

Uov3rnnt of India, 
of Defnc3, 	 " 

1 	Doj, tho 25th Oct. 1994 
OR 

1 
Th3 oSident pro503 to ho] an lIu 	against 	507785 Shrj D L Baja1j, AEE, 	

under Ruje 14 • • 	of the C3nraI Civil orvjce (Classification, Cotol c Appeal) Rules, The substance of the 	
of misconçjuct or mis—bhavjo in respect of which the inquiry is propo s e

d to b3 held is set out in the 3nClosed 
• 	

statement of articles of ciro (Annexure I) 	A sthtsmnt of the 
imputhuo of misconduct or nhisbehvjour in support of each articl3 of 
charge is Onclod Annexue II) • A list of documents 

by which, and a list of witnsses by whom, th articl3s of charge are osd to be sustained are also enclosed (Anncxure III & IV). 

Shri D. L.Baj alia, AEE, 	
is directed to submit within 

10 days of the rocipt of this llmorandum a written statement of his dofe3 
and also to state wh3thr ho dsiros to be heard in person. 

Ho is infornid that an iuiry will be hald only in rosjtct of 
those articles of charo as are not admitted. lie Should, thGrefoo, 
specifically admit or deny each article of charge. 

Sj D • L. 	j n LJ 	AE1, 	 lo £urthjr i''or,n0d L1it ho do not subliujt his writton statement of dfnco on or b)foro th date 
in para 2 above, or does not appear in person bofore the 

	 ing Authority,or othrwis.fail or rofuses.to comply with the 
rovjsj0 'of Iue 14 of C.C.S. (c.c. 

& A.) Rules, 15 or the orders/directions isd in pursu 	
of th said RuL,the Inquiring Authority may hold the 	 J inquiry again him st 	-arth. 	

•• 	 ) • 5, 	Attention of Shri D.L.Bajaija, AEE, 	is invited to Rule 20  of the Central Civil Scrvjcs (Conduct) Ruløs, 14 undor which no Goverjnont 
servant shall bring or attempt to brin2 any jolitical or outside lflfJ.0 to bar upon any Superior Authority to fur thur his intort in rospct of I)ati' 

portai1)in to his Sorvicu under th Goveruont. If any roproswit_rV 
ation is rocuivd on his bthlf from another person in respect of any flatter dealt with in th350 1'ocedjn,s, it will be presumed that 	

• 
:• 	Shrj D.L.ajajin, AEE, 	

is aware of such a roprosontaj0j and it lila bun made at hIs 	
and action w111b3 tahon against Will for 	• 	 I violation of Rule 20 of C.C.S. (Conduct) Rules, 134. 

6 • 	The rcipt of this I'Ljmoranduni may be acicnowludgud. 

( By ordr and in the name of the 1O5jdt,) 

To 	
UiL 	 1r; 

Shr 	2.L1,I3ajal 4:  
14ES-507785 •• 

PL 

•. 	 . 	 .• 	 • 	 • 1) 	:lO 	
• 	' • 	' 	• 

Desk Officer(g) 

- Thro' EID—jn—C' Branch 	• • 

4 	
•, 	 I I 

- 	••••_••__••___•_•.•._•4.••••••.••••••••--.-__••_••_ 
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s'rATE.'lEirr OF AR'rIcLE OF CI'IARCE FflA.1ET) ,v;Iir 
ii:: 	557705 ' ;:iiti. M . ,  JJ AJALJ-A _____ 

ARTICLE-I 

That the said I'IES-507785 Shri DL E3ajalici, i\EE 

E/iI while funcU.oning as.zGE(I) BakshiKa_Talab and 

Eflgifleer-in-Charge of the work under Contct Agreement 

No0 CWE/LKO/BKT/29 ...' 	of 91-92 "Repair to runway 

joints and surface f runway txi track at r3a]:7,hi-Ka-

Ttlab near Luc1.now"from 27 Nov 90 to 26 Feb 91, failed 

to exercise eflecive control over execution of work, 

siown ncg1iç"ice in contract adlninistrr)tiOn, did not 

maintain site documents properly, commit Led nrocc(ura1 

while uperv.Lsing the work as well as financial 
i.i.)q11.l.?:i. Ly, which r'siiLed in poor workiititi::Iiip nrid 

had cjualit of ':ork executed against the abovr' - jr1 
CC)I1 Lr CL. 

By his above acts, the said 14ES-507785 

Shri DL B;jaiia, 7EE E/il failed to maintain absolute 

integrity md mairiLair devotion to duty thereby 

violating Rule 3 (i)(i) and (ii) of CCS(CoducL) 

Rules, 1964. 

* * * * * 

I 
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. 	 . 	 - -,-. 	 , . 01 	1!-PU 	r1o: 	Oi•  I Il.CODliCr Oi 	110- 
J3EIIA7IOUR IN SUPi101' OF ARPICLE OF CIIAGE 

ELZHEL 	.(;AI:-!3T 110-507705 o1u DL J3AJALIA, 

That Lhc 	id flE5-507705 Shri DL Bajalia, AEE E/H 

while functioning ac AGE(I) !3akshi-I(a-Talab and Engineer- 

in-Charge of thn work under Contract Agreem'nt 1'7o.ChTE/ 

LKO/I3KT/29 of 91-92 9Repair to runway joints and surface 

of runway taxi track at Bkshi-ka-Talab near Lucknow' 

from 27 Joy 90 to 26 Feb 91, shown lack of control over 

xCUtjOfl of work, slackness in administration of contract, 

mintCflrncc of iLn C3OCUmO  rl(s anO committed fin;inc1il/ 

procedural l.pscs resulting in poor workianship and 

cju-lity o 1. -;e uk n:'"cu Led. 	The irrognInritinn, Lir)-)e s and 
I 	.Ii 	IIrii.IL 	(ii 	JIIJ. I 	I).1.II.JriIJ.ri, 	jti;; 

are detailed b"lovi:- 

IToL a.ulied sealing compou-xI for joinLs in 

concrete sla9S as per 'IS-1838-1984 was, th be 

incorporaed. Against the theoritical requirement 

of 11,085 Kgs. of sealing compound for the work, only 

10, 140 ig Yis used in the work as per material 

entered in Lhe MeasureinenL Book. Thus 945 Kgs.of 

scal:L(lg compound was used less in the work. 

Th: tr t certificates for sri.1..i rg coiripotifld were 

L 	fo r I rm Lhe contr;ic Lore 

The samoles of sealing compound were not got 

tested to asccrtain properties as per 15-1834. 

Original voucher duly verified by Engineer-in- 

Charge for sealing compound and primer were not 

available with AGE and could not be produced to 

ti -ic vigilance officer. The material was alsdThot 

found entered in any I'leasurement i3ook. 

tn
4. 
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PIT 

Date of measurement was not found to be 
riorI1l I TI I IiflU E1LUCTIL JJO)J(. 	II') JCt)rfi 01. i)}1y;i.crtL 
consumption of the material wjs maintained as 

required under contract. 

1'P Ltd 0  Calutta Was approached by C1 
Lucknow one vide their letter No 0  122055/116/ 
E1(Coa) dt. 30 Dec 91 regarding supply of sealing 

compound to I'Vs Pal & Co. Or fl/s Pal Bras, who 

have conffnncl vicle their letter '1o.Di1EI/91_92/ 

3778 cit. 12 Feb 92 and letter cit.22 Feb 92 that 

they have not suprliod any such Inaterial to them 

which establishes the fact that vouchers produced 

by contractor were Lake and forged. 

Out of 3 t•1s. mflVoIce3 entered in :ho 
Measurement 13ook only xerox copy of 2 invoices 
wore iunde available • In xcro copy 'o:( invoice 
icJ. 108 dL.20 1.91 for 3900 Kgs, there is over-

writiI!g in number and it is evident that No. 107 

has been converted into 108, leading to the 

conclusion that Voucher No.107 dt. 2,1091 his been 
used twice to cover up less quantity of material 

brought at site and incorporated in work. Total. 

Quanl:.ity of sealing Compound less used thus worked 

OtT I:. Lu *1 5•i-9O0 = 4, 045 krj. 

• (h) The workmanship, of the work was not as per 
pec1 Ltcat:1.ons and subs tandar -d work has been passed 

ani1 Daid to the contractor, which is cmisiciered a 
loss to the State. 

(i) 	The site documents were also not maintained 
properly. 

By his above acts, Shri D.L.Bajalia, AEE, failed 
to maintain absolute integrity and mai.ntain devotion to 
duty, thereby violjT1O Rule 3(1) (1) and (ii) at. CCC(Condluct) 
Rules, 1964. 

* * * * * 

N* I 
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J,]:? 	01 	trtJ; 	;1,r3 	n.r tiiiic:ir 	I 1 r1t;  
JjL 	1.A1 1L1) /vJA3i1iS'.I. r1L:;3-07 /05 1)1_i I3AJALI 1\, 

Aii2 i/ii .\flE 1ROPO3ED To "Jr,  SUSPAINED 

Su.1:pri3c vigi1rnce chcck retort cit. 14 Jn 92 

carried out by Shri iZ Grg, EE of CE LUCknOI Zone, 

Luckro'i 

Chief Engineer, Lucknow Zono, Luckno'.i letter 

Wo,122015/116/E1(Con)dL. 30 Dec 91,STP LLCLClcutta 

letter i1O.D1IEI/91_92/3778 cIt. 12 Feb 92 and 22 Feb 92 

Contract Agreement io. CY:E/LK0/rJKT/29 of 9 1-92: 

Repair to runway joints and surface of runway taxi 

tr.-ick at 13;khi-Ka.Tiab rir Lucknow. 

Feis ureI;1cn L f3ok 0  

i.: 	oi' iir IE :3 E3 13( 1i 1011 TI II ART_i2I, 	0 
C!1Ucj i!: I1U AGA1IJJT Ili;3-507735 	- 
SIIRI )L L3AJALIA, AEE E/I1, h7TiT 13A1s:1I 
1"A-T. -IrJA9 i: PROPOSED TO 13E SUSTAINEr) 

14Ls-228916 Shri 5K Giro, EE Chief Engineer, 

Luckriow Zone. 

r 

** * * * 



COY,  

No 

irom • 	.50775 
1) 1.. Daj.ilia 
/¼4 	i/ 

Qf1ice of iLà .hif £nçineer 
Chndiarh Zone 
'N' Area i.r Post 	oa 

CI-LN. iiii 

L)ated 1 Mr 6 9 

I, 

I 
I 

To 
The secretary 
(;ovt of Inñia m, 
liinistry of Defence 

le 

N14 )JL4fI 

Cki4) -- 	- 

ub 	 MtS..5Q7 785 	 44 

RSCiXJ Jir. 

•1 0 	Ref,,.arenc.0your ,  kL 3..etterNo C 3O1L/1OftXG/94 dt'a 
25 cct '94 rocivcc1 on 16/3/95 through flj Chi 	niriee 
Chandjarh 

2 o 	It is a  act the quid contract 
my upetviiofl/teflUrC a  
cotrct th tho best of my ability to 
atiec tion oi uitrs/su.iurioA o±f ic 
xpriencc(stciff. 	ThrefGro. I deny 

of cht'i frNnx1 iydiVt ne. 

3 0, 	Ploa5a aCX rcipt. 

WctS executec unde 
'

r- 
have executed this-
the.entire  
throujh hijh1y 

each and evury artic i.e 

Thanking ycu o  

4) 

c1vnce co 

: 

ThSecrL., tary 

	

.; ---------- 	Govt of 1tci 

•t. 	• 	Ministry of Defenc 

oura aithful1y. 

( L) t, BJWI+. 4\i 	/t1) 

• 
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4.) 	 CCP! 
V 

!4/57795 ShTi DL BAJAUA 

Garrison paneer Ur  pares 
TSpIn, P0 	1.niti(As sea) 

22Aug95 
1188fp0?S/Dt3/ 	Al 
Chief Mngineer (AP) 
Shill.ng 7.ne 
Shlfl..ng 
(Through prcper Channel) 

- 	 5_al 1 	 g • 	
Respected sir, 	 - 

Befeenee to govt of Inciit 1 ni3try of fenee ma 
We  C 	W1o,'vIG/9' dated 25 Cc9 handed over vii 

• 
 

CS chaiigarh 70fl0 utter No 1818R/2/32D dated 09 Jan 95 
on 16 Mar 05, 

Reply Of thG lettor under reforOu&'vas submitted vids 
undersigrd letter Wo. 1188/Pers/DLB/chdJg4 dated 20 Mar 95 
throigh C3 Chandiarh 7,,ane for enward submiasj.n to the secretary, Govt if India, Now Delhi. 

34, 	I hereby subit the few lines for your kind c.nsideratj.Li and fav.urajao action please 
• () ecuted said work in th year if !eb/Ma? 91 

and Chrg Sheet j.saq served  me after the gap if four 

~b) Before issu of charge Sheet nø chance was given e Clear Ty Pition, neithor writ"en or varbaj statement was taken nor show c aueG notice was issued. 
(C) we iriiirr  offAcer is detáj!cid iifa aftr t!D qla ,pss •of aost six t.nth arid ce.se is likely ti aei&7ea--fur.r. 

() y name is already Iq tv 70M et ens1deratj.n of t:r flG pTo!otien  

.10 	In view of abega, it is my humbly ubisji to ioo Into the  raatter and I 9han. be  cvur reatfuJ. ti this act of bmevsiertc,. 

Thakng you, 

•Your3 faithf11, 

flaja 
, 

1JLL 

EM 

J r 



3hr. p, i3aiall% 
j - 

Garr1on Lngin 	1U' Force P o.ai or11barL (MSsan) 

flrarch 

mr 
rrny IOduartr 

io, iw IY?ihi
,  

pin1. i1nii 

(Tlit ough rrp,r Chrn1) 

s. 

spctc3 SiT e  

1, 	'PM3 has rfo 	03 to (oVt of Irdja iln of fmce inmo to C1 ll/iofrfl/4 atd 25 Oct Oi and fwthr to  my appUcatlon hoaring l'~ttr i'o ll/1crs//T /i. cl atqd  72Aug 95 00 SA to 	nçiner (Ar), Shii1oi ?ono (through propor 	ni). in this corthnt I bg to submit tln foi1o'iing fe 11ns for you- hind information and 
, favourabj9 CQrSj3 ttton •ploas 

That 1. w 	erci. with the Cha'g9 Sheet vida 
Ch11 ngrer, (:han 1irarh 7on letter tb 
clatod  

09 Ja 

That th Charge hcét 'was sorird to tie after four years of 	 tIn wck xcited. 
() That, j lyas not pivn. ny chance to clear my postin boThro iss,o of t;! Chai,ge Jhct 

() That th 'Jhx''e het has boon i.uc,d to me evo 'without rN.rf,  tPT 	 i 

(e) That 7  hl 	111 to tjjO nieno vith in 10 	of thl cat of "i g •th 	to 

rottr hoi'ur fll t.pvrlci&;e that aper tly.,  1nsuctjong cortal red in iUfl (TY V), AO's flr 1nch, rriy 1T1.'uar trr, 
1/ow Iélhi totter ro 	 rilr,vi 'L-'.ted 26 roy. 93 that nil th d o.pUnary c"o are required to be fintied with in. a1 SP of 6 nonths •  It In Idghli.hte4 that vn altar ght months, eDufly off cr has not been Fir.11 0i f7ted ,  Th3. none finaliatio, of tn cr.e ha ptt re m1er a lot of nental strr'i nd trvjr 	ih i 	IvO1j1 arlbotinp my official, as voll 	tie 1;Uo, 

1'1T At 



2 

3: It may not bn out of place. to tntjon } 	that  
stand in the crmideratjon 's for my promotion to gil 
and else I  am at the verge of crossIng %Q. tUTioienoyBar. The d1ay In the proceedings miay 	refore affect 

• 

40  In view of the abov9 I besoech your honour to kindly 
look into the matter for expeditious fthai.iatjon of my proceedings, • 

5,, hoping for .  a 1avurabje C Ons-ideration please, 

Thanking you 	
: 

• 	
Yours faithfully, 

(I)L l3ajalia) 	,• 

(ONFXDSTLL 

• 	 S 	 •. S.  • 

' S • 	 • 

I 	 • 	 'S . 

.5 

I S  

5,.'. 
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O PITIDIP- 11TIAL  

WS/507785/ sbri DL Bajalia 
A, AGF L/M 

Garrison gnginaer Air Force 
Te"pur, PO-Salonibari(Assam) 

1188/perstDLB/ :*{ /i 	 96 

Shri IM Momin, 11B3 
33,1DCW(B/R) 
CW (IF) Jorhat 

P Lj rJFS /5)7785 S HR I DL BAJALL4 ,AS IC 3  

Pespected Sir, 

1 	With due respect I bog t submit a few lines fbr yo ur 
kind and favourable consideration please, 

That,I beg to draw your kind attntion to coI, 
110D letter bearing No C13011J1Oi19/94 dated vin,  Teb 96 under 
whichvøur honour has been appointed to Iuire the 
trinutatIon of charges levelled against 

.j. L. 

hatasper ngr4n-ch1ef's Branch, Army jjQ letter 
1Jo 	 dated 09 4pr 96,5.  have  been approved forpromption to 	but my prmptien has been 
sealed till finali,aticn of the ab 	i ove nquiry 

(C) That Sir, you will appreciate that the delay is 
(epriving m of fruit of my ptomotion. 

(d) That, I therefoie request you for speedy disposal of 
my case by fixing early date of hearing and venu 0  

j
0) That 	further request you to kindly fix th Veflp 
n AG (I 	 x&.Talab to facilitate an accte 

concernei documents, witnesses and site vhre the work 
wis ecuted 

2 	hoping for a favourae consideration please s  

Thaklng you 

Yours fai.thfuiiy., 

(DL Bajalia) 
AIM VM 

Copy to 1 - 

r 	 ••• 	ccf 	' 

•' 	 . 	 . 

VTL V3T4' 
teox4 •  () 	bqc 	XGbbL4. Ot 

• 	 -- - - I ' S 
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' 	
Copy of ADG' (D & V) 	AG's J3r AHQ JTe Delhi letter No V 	jA/00+1 1/AG/DV-Id.t 2Z Nov  93 

V tS 

 

LI-01vil, _ 	
V 

1 • The policies' on various aspects of C of I eg time sch 
' monit Dring procedures, 	 off and disc1plir, in respect of losess of stores/public u oriey are laId down in 	V para 903 of the Regu1atjn6 2r tb Army 1987 Al 116/63 s anierided AO 376/E3. , AO. 5'1/8i and this HQ letters No AJ00li1/AG/ DVI dt 16 Ji 	9  and' 22 1.11ar 93,' 

Tirnbch :.-.Tb, foll2.ling time sth is laid down fr 
COnvening prccssing and finIisat ion of C of I : 

• 	 V (a) • Convening of Court of In uiry 	ithin 15 days of 	V 

	

detection of loss, 	
V 

C0rn1)lCtjOfl of Court of Inuiry. 90 days. 	
• 	 V 

rrorc' ing of opinion of 0 'urt To be fud •  to service • 	 of In': 11 1ry at the 1ovl 	IJQ within I.5 dys. of ]oex Fmn/Copi'rids; 

of 	30 days 
C'ses 1 t Service  

130 
Pr'Dceo at 	) nEty be del..yod by 30 doys with permission of the Arn'y C2rn- nder , procc 	at (c) ny be delnyod bY 15 days with 	 of the CO,3 .nc1 proces; t (ci) 
may be deiYed by 16 dnyF, witi, perai.ion of the Central 

• 	Tonjtorjrip Proccdure. Th 	roflre::o of Curt. of Inquiry is n'o1iVores throuEj quriITrjy ,i'oxr' rpot  rulitted by thO tn )1' C'ig or Nm iv.. lcVnt iL L - 	 ,)n((Vrrcd 	 V 	rvjc•c at rmy iI. 	, by i 	rLfl 	Apr 	3uj V L U  ct. i'bc;e rs ort which StLCV. the cLlrreflt posi ion of 	cVi ur.2 , Lo ther wiLh reasori for de],;. in firiáUn t ion of proec ci Lu' !ng 	C ':)urt oi 1nciry -nd ci iScipiin:ry n i.on, 	re cO,SolidV Lcd by onccrn'd IJr;Vnch/J'1e;c1 of •ervicc ;Vt Art;Y EQ and fvl o tb Vir 	pect lye (Ontroii.thg : - e.ct!ons iii the fin ol' •Dcf by the l- sL dr'y of Jn , Vt'VPX'  , Jul 	Oct for ini'orr1aL±on onci Scrutiny c)f oriucrr'tcd Jt rccretr.ry .  
l: 	In fli!rant cotraveiition  jf uxisting policy guideijne 
fInalj.satjoi qf, C of I is being ñei;yoci well cyond the Stipulated tib 'Ch. The  doiy th COrivcniag nd fifl iit joflOf 
Courts of Int u.ry  , L1Yciequcte roilt oring of Courts of iniuir

~jquiry 

	

thsufficict invcsei.gnLin of rVrscz rcIcrred to the Court of 	ni nd non"oporting of finnncioi irregulrrjtjes to the DA rtnd statutory 	c1lt L1Lhorjtje z have iccn hiCLliEhtcd prominently in the l.test C & Q report. I per the uit ro.ort , tio sch for firi;ii.tio of Co1,rtc o In uiry \V1 	exce dcci in 62 of e - ses OP"r1lned by audit ,'mne in 026  a! cse , c"nr1eL1r,n of coirts of in uixy , dcJ yc 1 cr 	LII ri 	ye ir 0  

;• 1,1i** 

6 	***** 	 •':V; 	
• 	

• 	 V 	

: 	
• 	 V 

70 ' 	].1 conccrncd ar: avicd to 7 t,rictly bi 	by the existing timc sch. The int6rMed1te fmn .JV  ru't mintii31 a record and rnonIVt;or the rVr-s of courts 	inuiry 	rupulously. The c oncernod ur.x'Ach/fje .-. d '  ol' crvi_co .t 	r:'.y ii wit! closely :.otI.or the nrogresV:of such in'iUiriec. .VccVoUntLblijty. for cleLys in orcerjn and i'inij.zat ion of courts of imuiry , 
1.1 	be fced and necesry action t?V:'Cfl 	ainst the ccf&ulting 	V 

	

offrs. The CO. 1 	dirccted LhL no del:y in convening procosing and finlisat.1on of court of iniuiry will henceforth be accepted. 

xxx 

	

QJH1;tM OI/fr' 
	

.Xcr 	t1) 

- 



( - ü .own grded to UCLA3 

aIej UecILF (J~ H 
WG/3DS 

Telo z AF i 3P-5 	 Garrison Enrineer Air Force 
Tezpur : P0: Salonibari (Assam) 

i. 	 t IC  may 96 

CWF. (AF) Jorhat 

cr' 	 spv.cr 

ill 	 Representation on uinulisabion of discirlinary 
case, bearing letter No 1.188/Pers/DIB/92fI dated 
20 May 96,, addressed to the Secretary 	Govt of India 
1in of Def , irew' Delhi , received frori 1IFS/50778 
Shri DL Bajalia AIL, 	E/M (AF) Tezpur is 
forwrc1ed herewih' in six copies for further isposal 
at your end please 

• 2 	 Also please find enclosed copies of representation 
of the above named officer In six 0opies beqrInç letter 
No 1188/pers/DjB/9I -/;I dated 20 flay 96 on the above 
subject matter aOdressed to the PresIc1in officer — Shri Im 
Moinin, FT , DC1 	, C 	(AF) Jorhat and copy endorsed 
to the Pres nting Officer Shrj 5K Karinakar, 	, AGE. (I) 
Bakshl—Kn Talab (A?) 	Lcknow , for your further 
neces:ry action/disposal please , under intimation to this 
office pinese for further information to the concerned off r 
Shri DLBajalia, E , AF 1/Fl of this division: 

fl 
( A1 S d a ram) 

Capt 
Ecl :12 •bte. 	 Offg Garrison Engirer, 

Cornr to :.. 

Shrj DL J3ajalia 
, 

i (F F /M (&F) Te zpur 
for information please. 

pFrr.m tAt 


